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Government of Tripura,
Education (Social Welfare and Social Education) Department

NOTIFICATION

Agartala, 16" January, 2019

Whereas a draft of the Tripura Rights of Persons with Disabililies Rules,
2018 was published as required by sub-sactions (1) and (2) of section 101 of the
Rights of Persons with Disabilities Act, 2016 (49 of 2016) in the Gazetle of Tnpura,
Extraordinary. Part-1, vide No.1208, Registered No. N E.930, dated the 22"
November, 2018, inviting objections and suggestions from all persons likely to be
affected thereby, before the expiry of thirty days frorm the date on which the copies of
the Official Gazette containing the said notification were made available to the public,
Ancl
whereas the copies of the Official Gazette in which the said notification was

published were made available to the public on the 22™ November, 2018,

Ancl
whereas objections and suggestions received from {he public on the said diaft
rules were considered by the State Government,
Ancl
Now. therefore, in exercise of powers conferred by aub-sections (1) an:l (&
section 101 of the Rights of Persons with Disabilities Act, 2016 (A9 of 2016y the
State Government hereby makes the foliowing rules, namely -

) o

CHAPTER -1
Preliminary

e and Commencement.- (1) These rules may be called the Tiipura

1. Short titl
s Rules, 2018.

Rights of Persons with Disabilitie

(2) T'hey shall come into force on the date of their final publication in the official

Gazelte.

2. pefinitions.- (1) In these rules, unless the context otherwise regquires, -
(a) "Act” means the Rights of Persons with Disabilities Act, 20106 (49 of

(b) vcertificate” means a certificate of disability issued by a cerlifving
authority referred to in sub-section (1) of Section 57 of the Act:

2016);
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{C) "certificate of ragistration” means a ootifizcetz of regis! SRS by

Companent authonty under Sechion 50 of te Act '
Jﬁ;

(A} "Form™ means a form appended lo these niie:

2 4By,

"

- < Ermvoerd i cdefinod
(2} Words and expressians used hensin and not defned but defined
= 0 :‘-.‘: u.n"

inings respectively assigned to themii
HARTER - 17

Committea on Research on Disability

Sema

2. State Committee for Research on Disabitity.- (1) The Committen for Fesazy,
c Disabiiity at the Stzta leve! shall consist of the foligvnng members, namely .

(1 An eminent person having wast expenance in the field of scimnce A0
Iedical reseasth fo b2 nomnatad t:,' the State Government ex nfr
Charparson

(") Dwector of Health Senvices of the Stat wers ex QfECio-YMermber

(7)) Five mambers as represantatives

represening each of tha five N e
Schedule of the A ¢t to be mominated by the m
Frovided that 2t least cne represertatve of tha registerad ong=rmiaal ons
2 woman

(W) Director dealing wilh Empowenmen! of Persons wilh Disabiisas iy e

tate Government - Llember Secretary

(2} The Chairperson may invite any expertas a specrzlinviiss

',“)

LR
u"?‘?

(3} The term of office of the nominated members shall be for 3 pering
om the date on which they enter upon office but the nominated mem bars shol] be
efgible for ne-nommation for one more term.

{4} One half of the members shall consfitute the guorum of the meetrg

(5) The non-official members and special invites shall _
sllcwanoa and deamass allovzante as admissible to a TIroun N Oor sgquivalen
of the State Gavernment

£} Tha State Government may provide the Commiltes weih sipch clancsd arel ofhe
siaff as the State Govemment consider necessary.

-




Tripura Gazette, Extraordinary Issue, January 16, 2019 A. D).

4. Person with disabilitly not to be a subject of research.- No person wilh
disability shall be considered to be a subject of research except when the research
involves physical impact on his person.

CHAPTER - lli

Limited Guardianship

5. Limited Guardianship.- (1) A District Court or any designated authaonty as

designated by the State Government on its own or otherwise shall grant (he support

of limited guardianship to a person with disability lo take a legally binding decision on
his behalf.

(2) The District Court or the designated authority before granting limited guardianzhip
for the person with disability shall satisfy itself that such person is not in a po=ition to
take legally binding decision of his own.,

(3) The District Court or the designated authority shall take a decision preferably
within a period of one month from the date of receiplt of an application regardine

grant of limited guardianship or from the date of coming to his notice of the need of
such limited guardianship:

Provided that the consent of the person to act as a limited guardian shall also be
obtained before grant of such limited guardianship.

(4) The validity of the limited guardianship as appointed under sub-rule (1) shall be
initially for a period of five years which can be further extended Ly the District Counrl
or the designated authority as the case may be -

Provided that the District Court or the designated authority shall follow the same
procedure while extending the validity of the limited guardianship as followed whiile
granting the initial guardianship.

(5) While granting the support of such limited guardianship the Courl or the
designated authority shall consider a suitable person to be appointed
as a limited guardianship in the following preference of merit -

(a)The parents or adult children of the person with disability
(b)immediate brother or sisler
(c)Other Blood relatives or care givers or prominent personality of the locality

(6) Only those individuals who are over the age of 18 years and who have not been

previously convicted of any cognizable offence as defined in the Code of Criminal
Procedure, 1973 (1 of 1974) shall be appointed.

£
=)
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T i i .
Elii:b?lﬁ “i':m?ld 9“'““""-"‘ appointed under sub-rule (1) shall consult the peraon witl,
B yin all mallers before taking any legally binding decisions on his behall

8 Th c i £} 1 ) .
t(nl)'en zn—’:;g'o)!:;tsf ';;“'18(1 .gllardl.nn shall ensure that the legally binding decision:,
disability. 'e person with d'sab”“Y are in the interest of the person wilh

CHAPTER — IV
Education
;3, Terms and condition before recognition of the educational institution.- (1)
1e terms and conditions of grant of recognition to the educational institutions 1y the

compgtent authority in the State may include the requirements to comply wathy the
provisions of Seclion 16 of the Act.

CHAPTER -V
Certificate of Registration of Institutions

7. Application for, and grant of certificate of registration.- (1) A person desihous
of establishing or maintaining an institution for persons with disabilitios may malae an

application in form 'A" to the competent authority referred to in Scction 51 of lha Act

(2)Every application made under sub-rule (1) shall be accompanied with:-

(a) documentary evidence of work in the area of disability;
(b) the Constitution or bye laws or regulations governing the institution:

(c) audited statement and details of granls received in the last three vears

preceding the date of application;

(d) a statement regarding total number of persons employed in the Institulion

along with their respeclive duties;
(e) the number of professionals employed in the Institution:

(fy a statement regarding qualifications of the professionals employed by the

Institution; and
(g) the proof of residence of the applicant

(3) Every application made under sub rule (1) shall comply with the [ollowing

requirements in respect of the concerned Institution, namely: -

(a) that the institution had been working in the field of rehabilitation of persons
with disabilities for not less than three years immedialely before the date on

which the application is made;
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(L) that the insti [ 1S

; P |..Olftull;7(;‘rg) is registered under the Indian Societies Remstration act

¢ i . s \ ) « ) « .

S(:aGtO ,\nyd o ’;; )f()r lll'\fi@r any other law for the time bheimmg in foreo e

e ¢ a co ol such registration ¢ - ‘

2gistre certificate along will
memoran e o ) wilh the byelayss atvld
andum of assaociation of the sociely shall accompany the appheation

c) the instituti

(c) :::;:ilvrgl(jal‘r;?htuhon has not been running to profit any individual or a body of

d . .

( )::;twal;::i(:a“g:ftg:t?:;“ h:!T employed professionals registered wath the
A eapiidest of India to cater to the special needs of children with

(e) that the institution has adequate teaching and learning matenal for the

persons wilh disabilities; and
(f) that the institution has submitted its audited accounts and annual reports o

last three years with the competent authority

f

4 i . , .
(4) The certificate of registration under this rule, unless revoked under section 520 of
the date on which

th Act, shall remain in force for a period of five years on and from
it is granted or renewed.

(5) An application for the renewal of cerlificate of registration shall. be made in the
same manner as the application for grant of cerlificale under ayb-rile (1)
accompanied with the previous certificate of registration and a statement thal linr"
applicant is applying for renewal of the certificate so accompanied: ‘
Provided that such application shall be made before sixty days of the expiry of the
validity of such certificale;

may consider application for renewal of

Provided further that the competent authority
but not later than 120 days, ir he is

the certificate of registration after 60 days
satisfied that sufficient reasons has been provided for such delay.
ate of registration is made before its expiry

wal of certific
tion shall continue

(6) If the application for rene
as specified in the proviso to sub-rule (5), the certificate of registra
to be in force until orders are passed on the application and
registration shall be deemed to have expired if application for its rene

within sixty days as specified in the said proviso.

the cerliicale of
wal is not made

1) or sub rule (5), in which the competent
51 of the Act, is satisfied that the

y under the Act and those ruls
iad of ninety davs

(7) Gvery application made under sub-rule (

authority referred to in sub-section (1) of Seclion

requirements for grant of certificate of registratior
have been complied with, shall be disposed of by it within a pel

thereafter.

10
o

e et
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8. Appeal against the order of component authority.- Any person aaqricved i,
the order of the Competent authority referred 1o in _o.ub.gm;ﬁun (1) of Section 5
refusing to grant a certificate of registration or revoking a certificate of l'“‘ll"-“:\fun;
may, within three months from the date of the order, p}o!er an appeal agamst thay
order to the appellate authority referred to in sub-section (1) of Section 53 and the
appellale authority may, after such enquiry into the matter as it considers necessary

:’:l?d' nf:er gwing the appellant an opportunity of hearings, make such order as i
nnks fit,

CHAPTER -VI
Appeal Regarding Certificate of Disability

9. Appeal against the decision of the authority issuing certificate of disability
(1) Any person aggrieved with the decision of the authority issuing the cortificate of
disability may within ninety days from the date of the decision. prefer an appeal 1o
the appellate authority designated by the Slate Government for the purpase undey
sub-section (1) of Section 59 of the Act in the following manner -

(a) The appeal shall contain brief background and the grounds for making the
appeal.

(b) The appeal shall be accompanied by a copy of the certificate of disability or
letter of rejection issued by the certifying authority:

Provided that where a person with disability is a minor or suffering from any dizability
which renders him unfit to make such an appeal himself, the appeal on his behais
may be made by his legal or limited guardian as the case may be.

(2) On receipt of such appeal, the appellale authority shall provide the appelliant an
opportunity to present his case and thereafter pass such reasoned and dotajind
order as it may deem appropriate.

(3) Every appeal preferred under sub-rule (1) shall be decided as expeditionaly as
possible and not later than a period of sixly days from the date of receipl of the
appeal.

CHAPTER - VIl
State Advisory Board

10. Allowances for the Members of the State Advisory Board.- (1 The non-
official Members of the State Advisory Board on disability not residing in the State
capital region, shall be paid an allowance of rupees two thousand per day for each
day of the actual meetings of the said Board.
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5 ) :
LJ{Sdeheet::rétoftﬁc:al !\ﬂembgrs of the State Advisory Board on disability residing
e ta e caplt?al region shall be paid daily and travelling Allowances for each
y. e ac gal meetings of the said Board at the rates admissible to a Group A or
equivalent Officer of the State Government: ‘

:j?s.aglz;l(;in(;:“lt;ed Meeting.- (1) fThe meelings of the State Advisory DBoard on
i : ute un‘der sub-seclion (1) of Section G6 of the Act (hereinaltor in this

pter referred to as 'the Board') shall ordinarily be held in the Capital of the State
on such dates as may be fixed by ils Chairperson.

Provided that it shall meet at least once in every six months

(2) The Chairperson of the Board shall, upon the writlen request of nol less than ton
members of the Board, call a special meeling of the Board.

(3) Fifteen clear days' notice of an ordinary meeling and five clear days' notice of a
special meeting specifying the time and the place at which such meeting to be held
and the business to be transacted thereat, shall be given by Member-.‘;‘ecvelary of
the Board to the members of the Board

(4) Notice of a meeting may be given to the members of the Board by delivering the
same to them by messenger or sending it by registered post to their respective las!
known places of residence or business or by email or in such other manner as the
Chairperson of the Board may, in the circumstances of the case, thinks fit.

to bring forward for the consideration
ot given ten clear days’ notice to the
e Chairperson of the Board, in his

(5) No member of the Board shall be entitled
of the meeting any matter of which he has n
Member Secretary of the Board, unless th
discretion, permit him to do so.’

(6) The Board may adjourn its meeting from day to day or to any partticular day as
under:-

(a) Where a
adjourned meeting shall be giv
where the meeting which was a
to give notice of the adjourned meeting

meeting of the Board is adjourned from day to day, notice of such

en, to the members of the Board available at Ihe place
djourned was to be held and it shall not b nocessary
to the rest of the members;

rmed not from day to day but from the day

of the Board is adjou
eeting shall be

is to be held to another date, notice of Such m
ner as specified in sub-rule(4).

| (b) Where a meeting

on which the meeting
given to all the members of the Board in the man

rd shall preside at every meeling
eside, but

The Chairperson of the Boa
nce, the Vice-Chairperson thereof shall pr

d the Vice-Chairperson of the Board are absent from
oard present shall elect one of the members 1o

12. Presiding Officer.-
of the Board and in his abse
when both the Chairperson an
any meeting, the members of the B

| preside at that meeting.

~
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13. Quorum.- (1) One-third o

f the total members of the Board shall form the quargy,
for any meelting

f - ’
(2) If at any time fixey for any meeting or during the course of any meoeting 1ess o
one-third of the total members of the Board are present, the Chanrperson 'thepeer

may adjourn the meeling to such hours on the fnlluwinu Or on sorme other fodore o4y,
as he may fix

(3) No quorum shall be necessary for the adjourned meeting of the Board
(4) No matter which h

meeting of the Board,
meeting

ad not been on the agenda of the ordinary or the special
as the case may be, shall be discussed at i1s adjourned

[ v
(5) (a) Where a meeting of the Board is adjourned under sub rule(?) for want of

quorum to the following day, notice of such adjourned meeting shall e gozen Lo e
members of the Board available at the place where lhé meating which  wiae
adjourned was {o be held and it shall not be necessary to give notice of {he
adjourned meeting to other members: and

(b) Where a meeling of the Board is adjourned under sub-rule(2) for want of quorim,
not to the following, but on a date wilh sufficient gap, notice of sl Achjonnnyed

meeting shall be given to all the members of the Board in the manner as spocified in
sub-rule (4) of rule 11

14. Minutes.- (1) Record shall be kept of the names of all the members of e [ty
who attended the meeting of the Board and of the proceedings at the mectings in a
book to be maintained for that purpose by the Member-Secretary of the [oard

(2) The minutes of the previous meelting of the Board shall be read at the beqginning
of every succeeding meeling, and shall be confirmed and signed by the presiding
officer at such meeling.

(3) The proceeding shall be open to inspection by any member of the Board af the
office of the Member-Secretary of the Board during office hours.

15. Business to be transacted at meeling.- Except wilh the pennizsion of (e
presiding officer, no business which is not entered in the agenda or of which notice
has not been given by a member under sub-rule (5) of rule 11 shall be ansactod o
any meeling of the Board.

16. Agenda for the meeting of the State Advisory Doard.~ (1) At any maoating of
the Board business shall be transacted in the order in which it is enloroed n he
agenda, unless otherwise resolved in the meeling with the permisaign of he
presiding officer:

P
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Provided that either at the beginning of the meeting of the Board or after the
conclusion of the debate on a motion during the meeting, the presiding officer or a
member of the Board may suggest a change in the order of business as entered in

the agenda and if the Chairperson of the Board agrees, such a change shall thako
place.

17. Decision by majority.- All questions considered at a meeting of the Roard shal
be decided by a majority of votes of the members of the Board present and voling
and in the event of equality of voles, the Chairperson of the Doard, or in the absence
of the Chairperson, the Vice-Chairperson of the Board or in the absence of hoth the

Member presiding at the meeting, as the case may be. shall have a socond or
casling vote.

18. No proceeding to be invalid due to vacancy or any defect.- No proceading of

the Board shall be invalid by reasons of existence of any vacancy in ol any defoct imn
the constitution of the Board

19. District-level Committee.- The District-Level Committee on disability referred to
in Section 72 of the Act shall consist of -

(i)  An Officer of the Civil Service of the Union or of the State, not below the
rank of a District Magistrate or a Deputy Commissioner, as the case may be,
ofadistrict ..........................._ ex-officio Chairperson;

(i)  Civil Surgeon or Chief Medical Officer ......... member;
(1) a Psychiatrist of the District Hospital ... ........... member;
(iv) a Public Prosecutor of the District ... .. ooeo....member,;
(v) a Representative of a Registered Organization ... member,
(vi) a Person with disability as defined in Clause(s)
of Section2 ofthe Act............................ member; and
(vii) Any other member as invited by the Chairperson... . .member;
(viii) District Officer dealing with empaowerment of persons with
disabilities .......... member secretary;

20. Functions of the Committee.- The District - Level Commilteo on disalility shall
perform the following functions, namely:-

(a) advise the District authorities on matters relating to rehabilitation and
empowerment of persons with disabilities.

(b) monitor the implementation of the provisions of the Act and the rules made
there under by the District authorities.

(c) assist the District authorities in implementation of schemes and programmes
of the Government for empowerment of persons with disabilities.
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(d) look into the complaints relating to non implementation of the provicion= of i,
Act by the District authonties and recommend sutable remedial measnre |
the concermed authonty to redress such complamts | .

(e) look into the appeal made by the employees of Government establishment
aggneved with the action taken by the District level OFJ?!{JI!_".IHH“I{I". under s =-h‘
section (4) of Secticn 23 of the Act and recommend nppm;'nn!é meast l.n-'. -

(f)y any other functions as may be assigned by the Stale Government

CHAPTER - VI
State Commissioner for Persons with Disabilition

4 I ‘Cf!unllﬁcatnon for appointment of State Commizsioner.- A person shall not be

qua )

jualified to be appointed as a State Commissioner for Persons with Dinability under
- C [ i

iUt section (1) of Secticn 79 of the Act ( in this Chapter referred to as the Siale

Commissioner) unless, -

(1) he has special knowledge or prachcal experience in respect of the matter
relating to rehabilitation of persons with disabilities,

(1) he has not attained the age of fifty-six years on the Ist January of the yearin
which the last date for receipt of applications, as specfied i the
advertisement inviling applications for appomntment of the State

Commissioner, occurs,

(iii) he possesses the following educational qualifications and experience, namely

{A) Educational qualifications:
(i) essential Graduale from a recognized university,

(i) desirable. recognized degree or diploma in social work or Ia
or human rights or rehabilitation or education of dizabled persons

W or manaaement

v

(B) Experience:
at least twenty years experience in a Group 'A' level or equivalont paost

(i) in Central or State Government or

(i) Public Sector Undertakings or Semi Gavernment or Antonomots
Bodies dealing with disability related matters or social sectoror

(iii) works in the capacity of a senior level funchionary i o regqistersd
state or national or international level voluntary organization
working in the field of disability or social development,

10
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Provided that out of the total twenty years experience mentioned i this
sub-clause, at least three years of experience in the recent past had beoen
in the field of empowerment of persons with disabilities
22. Mode of appointment of the State Commissioner.- (1) at least si< monthe
oefore the post of State Commissioner is due to fall vacant, an advertiscmant shall
oe published in at least two national or state level daily newspapers, one e boghsh
and the other in the vernacular language inviting applications for the posh from
eligible candidates fulfilling the criteria mentioned in rule 20
(2) A Search-cum-Selection Commitlee shall be constituted by the State
Government to recommend to it a panel of three suitable candidates for the post of

the State Commissioner.

(3) Composition of the Search-cum-Selection Committee referred to in sub-rule (22)
shall be governed by relevant instructions issued by the concerned admmistrative
department of the State Government.

{4) The panel recommended by the Search-cum-Selection Commitlee under sub-rule
(2) may consist of persons from amongst those who have applied in responso Lo
the advertisement made under sub-rule (1) as well as from other willing ahqaible
persons in the employment of Central or State Government when the Committeo

may consider suitable.

(5) The State Government shall appoint one of the candidales out of the panol
recommended by the Search-cum-Selection Committee under sub-rule () as the

State Commissioner.

23. Term of the State Commissioner.- (1) The Stale Commissioner sHnll L

appointed on full-time basis for a period of three years from the date on which ho
assumes office, or till he attains the age of sixty-five years, whichever is earliel

(2) A person may serve as State Commissioner for a maximum of two terms, subject
to the upper age limit of sixty-five years.

24. Salary and allowances of the State Commissioner.- (1) The salary and

allowances of the State Commissioner shall be the salary and allowances as
admissible to a Secretary to the State Government.

(2) where a State Commissioner, being a relired government servanl or a relived
employee of any institution or autonomous body funded by the Cential o Stale
Government, is in receipt of pension in respect of such previous service, the salary
admissible to him under these rules shall be reduced by the amount of the pension
and if he had received in lieu of a portion of the pension, the commulted value
thereof, by the amount of such commuted portion of the pension.
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25. Other terms and condition of service of the State Comiunissioner.-
other terms and conditions of service ol state Commissioner shall be such
specified below , namely:-

(a) Leave:
The State Commissioner shall be entilled to such leave as is admissibl
Group A’ officer under the relevant provisions of the State Civil Serace 12

applicable on them

(b) Leave Travel Concession:

I'he

an

i

e

The State Commussioner shall be entitled to such Leave Travel Concession as is
admussible to Group 'A" officers under relevant provisions of the State Cral Hopvcoe

Rules applicable on them

{c) Medical Benefils : |

The State Commissioner shall be enlitled to such medical benefliln as

admissible to Group 'A’ officers under the relevant provisions of the State
Service Rules applicable on them.

15

vl

26. Resignation and removal.- (1) The Stale Commissioner may, by notice i

writing, under his hand, addressed to the State Government, resign from his ponst

(2) The State Government shall remove the State Commissioner from his offica, if ho

(a) becames an undischarged insolvent: or

(b) engages himself during his term of office in any paid employment or acieaty

outside the duties of his office; or ‘
(c) is convicted and sentenced to imprisonment for an offence wihrcli
opinion of the State Government involves moral turpitude, or

1he

(d) 1s in the opinion of the State Government. unfil to continue in office by 1ranon

of infirmity of mind or body or serious default in the performance of
functions as laid down in the Act; or
(e} without obtaining leave of absence from the Slate Government, (N
absent from duty for a consecutive period of fifteen days or more. o '
(f) has, in the opinion of the State Government, so abused the position of

i

LAIRES

th

State Commissioner as lo render his continuance in the office detrimental to

the interest of persons with disability.

Provided thal no Stale Commissioner shall be removed from office undoey

this

rule except after following the procedure, mutatis mulandis, applicabile for

removal of a Group 'A' officer of the State Government.

12



Tripura G; ,
azette, xtrs :
] a6 e, I.,\ll.muhn;ny Issue, January 16, 2019 A, 1.

( ) ll'e S' ernm na S n a C 1o NIMIssic er
3 le GOV T
VVI'O”. ')Io(:(a!f(’ll 'S'S l()] ’(HH(I"?I:‘?’ L y JUS')L d € \_;[c “ CO’ NS i)” - in sp "" o
y a ave ‘)(3‘3” comme tCC'i l 1CCOT J nc " "
(2). pe“d"lq CO'IC'LJS'OI| O' SUC“ ploce(}dlli(l‘ I o ' ) l”] f.“!) ””"
Us

27. Resid
: uar rovisi [
Commissioner yin ?eows:on.- T.he other conditions of service of the Siate
cilles, chalin aetern;sizeztlof :‘vlnch NO express provision has been made in those
. ed by the rules and orde -
S : BS ¢ ers for the applicable to
Secrelary to the State Government time being applicable to the

28. Constit
e P Actjl\:ion of the Advlsory Committee.- (1) The State Government =hall
rIsory Commitlee comprising the following members, namely -

a) Thr :
(a) mefg—‘D:;SGﬁS uto r;present each of the five groups of specificd disabilitin:
In the Schedule to the Act .
> W rolation / e e
g \ n of whom one ~hall |

(b) Two experts or senior officers of the Government to be nominatod by the
State Government. ’

(2) The tenure of the members of the Advisory Commiltee shall be for a period of
three years. ‘

(3) The State Commissioner may invite subject or domain expert as per the need
who shall assist him in meeting or hearing and in preparation of the report.

29. Procedure to be followed by State Commissioner.- (1) A complainant may
present a complaint containing the following particulars in person or by his agent 1o
the State Commissioner or send it by registered post or by email addressed to the
State Commissioner , namely -

(a) the name, description and the address of the complainant.

(b) the name , description and the address of the opposite party or parties

the case may be , so far as they may be ascerlained:
(c) the facts relating to complaint and when and where it arosno,
(d) documents in support of the allegations contained in the complaint,

(e) the relief which the complainant claims.

ans

ceipt of a complaint shall refer a copy of the

ties mentioned in the complaint directing him to
ays or such extended period not

(2) The State Commissioner on re
complaint to the opposite party or par
give his version of the case within a period of thirty d
exceeding fifteen days as may be granted by the State Commissioner

(3) On the date of hearing or any other date to which hearing could be adjourned, the
parties or their agents shall appear before the State Commissioner.
' ).

~~
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(4) Where : ,
the complainant or his agent fails to appear befare tho State

Commission
el S er on such days, the State Comrmissioner may either disimiss thn
plaint on default or decide on merils

(5) Where th i : : .

State Com‘ .e "_PDOS"G party or his agent fails 1o appear on the date of heanng. the

~ o »0) ’ = '

\iE s ;111|r555|oner may take such necessary aclion under section 82 of the Acl as
> 3 itior summoning and enforcing the attendance of the opposite patly.

(6) The State issi : < :
Commissioner may dispose of the complaint ex-parte, if nocessary

7) The iSsi I
gh) ‘ sStal_e Comn-uosmner may on such terms as he deems it and at any stage of
e proceedings, adjourn the hearing of the complaint.

(8) _The State Commissioner shall decide the complaint as far as possible within a
period of three months from the date of receipt of notice by the opposite party.

30. Advisory Committee to assist the State Commissioner.- (1) The Stale
Government shall appoint an Advisory Commiltee comprising five expcits o

represent each of the five groups of specified disabilities mentioned in the Schedule
to the Act, of whom two shall be women;

(2) The State Commissioner may invite subject or domain expert as par the nead
who shall assist him in meeling or hearing and in preparation of the reporl

(3) The tenure of the members of the Advisory Committee shall be for a period of
three years and the members shall not be eligible for re-nomination - '

(4) The non-official members of the Advisory Committee, residing in the Gtale
capital, shall be paid an allowance of rupees two thousand per day for each day of
the actual meeting. '

(5) Non-official members of the Advisory Committee, not residing in the Statpr copitad
shall be paid daily and travelling allowances for each day of the actual maoating at the
rate admissible to a Group A officer of the State Government.

31. Submission of annual reports.- (1) The State Commissioner shall as soon a5
may be possible after the end of the financial year, but not later than the 30t day of
September in the next year ensuing, prepare and submit to the State Governmnint &:Hl
annual report giving a complete account of his activities during the said financial

year.

(2) In particular, the annual report referred to in sub-rule (1) shall be in the form oo
that the details of separate matters be provided under separate heads inter-alia
containing therein information in respect of each of the following matters, namaeiy.
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(a) names  of officers and employees in the office of the Stale
Commissioner and a chart showing the organizational set up;

(b) the functions which the State Commissioner has been empowered undor the
Act and the highlights of the performance in this regard,

(c) the main recommendalions made by the State Commissioner;
(d) progress made in the implementation of the Actin the State: and

(e) any other maller deemed appropriale for inclusion by the State Comnsniona
or specified by the State Government from time to time to be included i the
report.

CHAPTER - IX
Public Prosecutor

32. Appointment of Public Prosecutor.- (1) The Public Prosecutor (o be appointed
by the State Government in every Special Court shall have:-

(a) Practical experience of handing cases of persons with disabilities
(b) Experience at the Bar of not less than seven years
(c) Shall be well versed with local language and customs.

(2) The fee and other remunerations of the Special IPublic Froseculor specificd or
appointed under sub-section (1) of section 85 of the Act shall be the sama as thal of
Public Prosecutor appointed by the State Government under the code of criminal
procedure, 1973 (1 of 1974) for conducting the cases before a court of seasjon

CHAPTEER - X
State Fund for Persons with Disabilities

33. State Fund for Persons with Disabilities and its management.- (1) There
shall be credited to the State Fund for persons with disabilities hereinafler referied to
as 'the State Fund':-

(a) all sums received by way of grant, gifts, donations, benefactions, bequests o
transfers;

(b) all sums received from the State Government including grants-in-aid, ol

(c) all sums from such other sources as may be decided by the &Litate
Government.
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(2) There shall be a governing body consisting of follow
State Fund, namely -

ng members fo manage the
(a) Pnincipal S

ecretary or Secrelary, Department dealing with Empo
Persons

with Disabilities, in the State Government - Chairperson.
(b) two representatives from the Department of Health and Family Wellare

Department  of Education, Department of Labour
Department of Finance,

Government, not

weoerment of

and  Employment,
Department of Rural Development in the Gtate
below the
alphabetical orders — Members:

(c) two persons representing different types of disabilities

State Government, by rotation - Members:
(d) Director in the

Di

rank of a Joint Secretary, by rotation in

o be nonunated by the

Directorate dealing with Empowerment of Porsons swith

sabilities in the State Government - Convener and Chief Executive Officor

(3) The governing body shall meet

as often as necessary, but at least once in cvery
financial year

(4) The nominated members shail hold office for not more than thiee years

(5) No member of the governing body shall be a beneficiary of the Fund dunng the
period such Member holds office.

(6) The nominated non-official members shall be eligible for payment of travelling
allowance and dearness allowance as admissible to a Group '"A" officer of the State
Government for altending the meeting of the governing body.

(7) No person shall be nominated under clause (b) and (c) of sub-rule 2 as n
member of the governing body if he -

(a) is, or has been, convicted of an offence, which in the opinion of the State
Government, involves moral turpitude; or

(b) is, or at any time has been, adjudicated as an insolvent.

34. Ulilisation of the State Fund.- (1) The State Fund shall be ulilized for the
following purposes, namely:-
(7) financial assistance in the areas which are not specifically covarad nnder
any scheme and programme of the State Government,
(b) administrative and other expenses of the Fund, as may be requiresd to be
incurred by or under the Act; and

(c) such other purposes as may be decided by the governing body.

(2) Every proposal of expendilure shall be placed before the governing body for its
approval.

m
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(3) The governing body may appoint secretarial staff including accountants vith such
terms and conditions as it may think appropriate to look afler the management and
utilisation of the State Fund based on need based requirement

(4) The Stale Fund shall be invested in such manner as may be doecided by di
governing body.

35. Budget.- The Chief Executive Officer of the State Fund shall propare the
budget for incurring expenditure under the State Fund in each financial year showing
the estimated receipt and expenditure of the Fund, in January every year and shall
place the same for consideration of the governing body.

36. Annual Report. - The annual report of the Department dealing with
Empowerment of Persons with Disabilities in the State Government shall include o
chapter on the State Fund.
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FORM - A
Application for i Cortiticato of Reglstration
(Soo rulo 7(1)]

(1) Nivme of applicant and his addrents

GOy Inatitution in rospect ot which application 14 made

no Moo

b Address (Othca/Frojoct)

C o Phone L ax ZTelos F (Oice)
(Hroject)

(3 () Naovne of the Act undor which the v titution io alreicdy ret

() Registtation Ho - and date of rogistiation
(Pleasco attach o pholocopy)

() Momorandum ol Association and By laws of tho inshitubion
(Ploasa attach o photocopy)

(H) Name, nddress, accupation and olher pariicilaes of the members of the

Noard of Management /Government Body of tho institntion

() Present Activitiens of the inastitution

(7) Presant mombarship stiength and catogorization of the mnstitation Ll

ol documents to be attached

(n) A copy ol tho annual report for the previons yoear,
(b) Audited Statement of account duly certified by Chartered
Accountant for tho last two yoars

()  Receipt and Payment Account (by Chartered Accountant for
the last two years)

(i) Income and Expenditure Account (by Chartered
Accountant for the last two yoins)

(i)  Balance sheet for the last two years (by Chattored
Accountant for tho last two yoears)

(c) Dotails of staff employod by the nmsttnhion

2010 A,
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(d) Details of baneficianes to be covered by the ol e
institution
(e) 1l hosted s maintained, then numbes of hostelless
] (fi Othesterms, if any

(g) Whether the institution s tocated on its own ¢ Rented  huifde

{(Necessary evidence to be attached)
Sf‘?"!,j',k_'{' of the Appiicant
Name
Designation
Address
Date -
Office Stamp
<y g o L4
H’~_‘u_, -j -’ {
[F Mz E5)1 ,:,ns* IDCR017
-Cl atanya Lu
Spl. Secrelary to the Govammen r::fr au

e e s ol

Printed at the Tripura Government Press, Agartala.
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